
IN THE CENThAL ADM]NXSTRATIVE TRUNAL : FftDERABAD BENCH 

AT HYDERABAD 

	

O.A.No.238/94 	 Date of Orders 25.2.94 

BETWEEN: 

Mrs. G.Sarada Ba! 
Mrs. M.Pragnjla 
Mrs. CH.Venkata Gurvamma 
Mrs. B.Jayamsna 	- 
K.Vijaya Kumari 
Mrs. D.}naka Durga 	 .. Applicants. 

A N D 

The Telecom District Engineer, 
Nalgonda. 

The Chief General Manager, 
TeIêcontrujnjcatjon1Doorsanchar 
Ehavan, Hyderàba& 

The Director General, 
Telecommunication, 
Sanchar Ehavan, 
New Delhi. 

Union of India, rep, by its 
Secretary, Ministry of Finance, 

	

New Delhi. 	 ,. Respondents. 

Counsel for the Applicants .. Mr.K.Ventakeswara Rao 

Counsel for the Kespondents .. Mr.K.BktJcara Rao 

HON'BLE SHRI V.NEELPiDRI WQ: VICE-CHAIRMAN 

J 

HON 'BLE SHRI R.RANGARAN : MEK3ER (ADMN,) 



O.A.No.238/94. 	 Date:l 	MSt\ 

J U D C M E N T 

as per Hon'ble Sri R.Rangarajan, Member(Administrative) X 

Heard Sri K.Venkateshwara Rao, learned counsel for 

the applicants and Sri g.Bhaskara Rao, Addl. CGSC for 

respondents. 

2. 	The 1st applicant is the widow of Sri Ramoji Rao, 

who worked as Sub Inspector in Telecommunications and 

expired on 23.4.1984 while in service. She was appointed 

in Group P'  post in the scale of Rs.196-232 with effect 

from 11.8.19,& The second applicant is the widowL5of 

Sri Venkatesham who worked as Lineman in Telecommunications 

and expired on 11.11.1976.while in service. She was 

appointed in Group '1? cadre in the scale of R5.196-232 

by the respondents from 25.1.1980. The third applicant 

is the widow of Sri Edukondalu, who worked as Lineman 

and expired on 16.11.1984 while in service. She was given 

Group 'D' post on compassionate grounds on 12.5.1986. The 

4th applicant is the widow of Sri t4uthyala Rao who expired 

on 17.5.1990 while workthg as Group 	She was given 

compassionate ground of appointment in Group 'D' on 17.5.90. 

The 5th applicant is the widow of Sri Isaiah who was working 

as Group 'D' in Telecommunications department expired on 

9.4.1991 while in service. She was given appointment 

as Group 'D' on compassionate grounds with effect from 

13.10.1992, ( 	 is the widow of 

Sri Bràhmaiah, who worked as Sub-nspector in 'Telecommu-

nications and died while in service on 3.9.1991. She was 

also given compassionate ground of appointment as Group 'D' 

with effect from 12.7.1993. 
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3. the death of their husbands, the applicants 

were sanctioned family pension from the date of the death 

of their husbands. The said pension was revised to 

Rs.375-00 p.m. from 1.1.1986 which the minimum pension. 

As stated above, all the applicants were appointed 

in Group.'D' service as indicated above. The applicants 

submit that they were not paid Dearness Relief on family 

pension from the date of their appointment in Group 'D' 

posts, • on compassionate grounds. 

This O.A. has been filed fora direction to the 

respondents to pay the dearness relief on the family 

pension from the dates they were appointed based on the 

orders in O.A.No.282/90 dt. 25.11.1991 of Drnakulam Bench, 

in O.A.No.801/91 dt. 31.1.1992, O.A.Nos.1132, 1133 and 

1134/92 dt. 25.1.1993 on the file of Madras Bench and 

in O.A.No.1116/93 dt. 13.9.1993 on the file of this 

Bench. In all those cases the relief was given for pay-

ment of Dearness Relief on family pension even if they ae 

appointed on compassionate grounds as there are no statutory 

rules prohibiting the payment of dearness relief on family 

pension on appointment in Govt. service on compassionate 

grounds. No such rule was also brought to our notice during 

the course of hearing. Hence, we find no reason to differ 

from the orders of the Ernalculam and Madras Benches and 

the earlier order of this Bench. We fully agree with the 

reasonings. 

As per [the practice followed by this Bench, monetary 

relief in such cases will be limited to one year prior to 
I-. 

the date of filing of the O.A. if they had joined service 

earlier to that date. In the case of first five applicants, 
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they were appointed earlier to 21.2.1993 and hence they 

are entitled for rrtof dearness relief on family 

pension from one year prior to filing of this O.A. 

i.e. 21.2.1993 (this O.A. was filed on 21.2.1994) till!  

they are regularly paid D.A. on family pension. In the 

case of last applicant, she joined service from 12.7.1993 

i.e. after 21.2.1993. Hence, she is entitled for arrears 

of D.A. on family pension only from 12.7.1993 till she 
is regularly paid the D.A. on family pension. The 

arrears of family pension accruing to the applicants 

from the dates specified above hto be computed and 

paid to them within 4 months from the date of receipt 

of this judgment. 

The O.A. is ordered accordingly at the admission 

stage itself. No costs. 

(R.Rangarajan ) 	 ( V.Neeladri Rao) 
Member(Admn.) 	 Vice-Chairman 

Dated 	Feb., 1994. 
dIVt.0  

Lputy Registrar(J)C.C. 
Grh. 

To 
1.. The Telecom District Engineer, Nalgonda, 

2. The Chief General Manager, Telecommunication, 
DoOrsanchar Bhavani Hyderabad. 

2. The Director General, Telecommunication, 
Sanchar Shavan, New 1hi. 

4, The Secretary, Union of India, 
Ministry of Finance, Newlhi. 

One copy to Mr.IC.venkateswar Rao, Advocate, CAT.Hyd. 

One copy to Mr.K.Bhaskar Rao, Addl.CGSC.CAT.HYd. 

One copy to Library, CAT.Hyd. 

One spare copy. 

pvm 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT :: HYDERABAD BENCH 
AT :: HYDERABAD 

CONTEMPT GAZE NO. ,g28 OF 1995 

in 

O.A.NO. 238 	OF 199 

Between:- - 

1, Mrs.G.Sarda Bai, W/o.Ramoji Rao, aged about 51 years, 
Working,as groupD in the $/o.Telecom District Engineer 
Nalgonda. 

Mrs.M.Premila W/o.Venkatesham, aged about 54 years, 
Working as group D in the O/o.R.R.Nalgonda Telecom 
Dthstrict Engineer, Nalagonda. 

Mrs.Ch.Venkata Gurvamrna, W/o.Edukondalu, aged about 
34 years, Working as group D in the o/o.Telecom 
District Engineer, Nalgonda. 

Mrs.Jayamma, W/o.Mutnyala Rao, aged about 36 years, 
Working as group D in the O/o,Telecom District 
Engineer, Nalgonda. 

S. K.Vljayalcumari, W/o.Isaiah, aged about 32 years,. 
Working as group D in the O/o.Telecom District 
Engineer, Nalgonda. 

6.. Mrs.D.Kanaka Durg, W/o.Late Shri D.Brahmaiah, aged 
about 35 years, Working as group D in Suryapet 
Escahnge, Telecom District Engineer, Nalgonda. 

... APPLICANTS 

• A N D 
r 

1. Shri3Bhakkara Rao, the Chief 0eneral 
Telecom A.P.Circle, Hyderabad, 

2. Shri. b.S OC'1èV the Telecom District Engineer 
Nalgonda. 

PETITION FILED UNDER SECTION 17 OF THE CENTRAL ADMINISTRATIVE 

TRIBUNAL ACT, 1985. 

For the reasons stated in the accornpang affidavit, the 

petitioners herein pray that this Hon'ble Tribunal maS be 

pleased to take cognisance of the Contempt Case filed aganist 

the respondents !and pUnish them accorking to law and pass such/ 

other relief or relifs e4 this Hon'ble Tribunal may deem 
'C 

fit and proper in the c±rcumstances of the case. 

Hyderabad; 

Dated iT 

Counsel for the Petitioner. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT HYDERABAD 

Contemt N No. 	of 1995 

in 

O.A,NO. 238 	OF 1994 

Between: - 

Mrs.G.Sarada Ba! 

Mrs. Mimika \-qu)-
3, Mrs.Venkata Gurvanma 

Nrs-$'J ayamma 

K.Vijaya Kumari 	- 

bLo\w\ 
A N D 	

(-;t .1kYavQ\ 
ShriACBhaskara Rath, the Chief General ManagerK'" 
Telecom A.P.Circle, Hyderabad. 

Shri.S ScV 0cQ'c&'* The Telecom District Engineer 
Nalagonda. 	* 	

/ 
AFFIDIVAT FILED BY THE PETETIONERS 

I, Mrs.G.Sarada Bai widow of Ramoji Rao aged about 

51 years Working as group D in the Department of Telecom 

hereby solemnly affirm and state as follows:- 

I am the first 'petitioner herein and as such I am well 

acquainted with the facts of the case. 

I am filing this affidivat on my behalf and on behalf 

of others •pettioners who authorised thn me to file this. 

'C 
I submit that p4 filed the above O.A. for a direction 

to the respondents to pay the Dearness relief on the family 

pension tx from the respective dates on which they were 

appointed on coi*paisioflate grounds. 

(3) I submit that the above O.A. was disposed of on 25.2.94 
1 1 

with a direction to the respondents to pay dearness relief 

on family pension from 21.2,93 in the case of the first five 

applicants and from 12.7.93 in the case of the sixth applicant, 

I submit that the orders of the above O.A. were not 

complied with though about 16 months were 11ásing. I submit 

that impugned action of the respondents is nothing but willful.. 

and deliberate disobedience of the Hon'ble Tribunalzr order 

dated 25.94. I I submit that the respondents have 'flouf ted 

the orders of the Hon'ble Tribunal and this should r0t9De 
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not be permitted in the democratic society ordained by 

rule of law. I dubmit that {pondents are liable 

to tkE be punished for the deliberately and willfully 

disobeying the orders of this Hon'ble Tribunal in O.A. 

No. 238/94. 

I, therefore pray that this Hon'ble Tribunal may 

be pleased to admit the contempt case aganist the 

respondents and punish them for deliberately and willfully 

flouting the orders of the Hon'ble Tribunal date 25.2.94 

and pass such other order or orders as this Hon'ble Tribunal 

may deem fit and proper in the circumstances of the case. 

t; 

Deponent 

Solemnly and sincerely 
affirrn and signed before 
this Trday of June 1995 
at Hyderabad. 

Advocate. 



.•. Respondents. 

.. Mr.K.Ventakeswara Rao 

,. 1W.K,8naskar.Rao. 
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IN TI-LECENThAL ADMINIZTkATIVE IEIHUNtL ; ltDERkt BENQI ?I 
- 	

t1- ' 
krfaD}2tAi3g) 	 AUb 0c  

O.k.No,238/94 

a'ETWEEN; 

1, Mrs. G.axada Pai 
Mrs. M,Prarnjla 
Mrs. CH.Venkata.Grygjma 

4.Mrs. 2.Jayathma 
•K.,Vijaya Kumaxi 
Mrs D.Kanaka Durga 

AND 

¼J 
flI cM' 

Date of Ordert 25.2,94 
a 

.. Applicants. 

1, The Telecom Diatrict £nyineer, 
NaLonda. 

The Chief General Manager, 
1lecornunjcation,Doorsanchar 
Bbavan, 1-lyderabed. 

The Director General, 
Telecojununication, 
ancnar l3havan, 
New Delhi. 

UnIon of India, rep, by Its 
Secretary, Ministry of Finance, 
New Delhi. 

— 

Counsel for trie Applicants 

Counsel io.i. tne 1'esjx)ndents 

ORA14z 

HON'aLE.aJI-v.NEELj,Drz 1<40 : Vfl.E-C1-LAIKMAN 

FLON'L1j2SHJU 1'.RAzw4aM4 £ MEMJEK (ADNN.) 

— - — 

N 
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0. A. No • 2 38/94 	 Date:)—c 	q'\  

J 11 DC ME 

as per Hon'ble 3ri R.Ranarajan, Nember(Adjnjnjstratjve) I 

Heard Sri K.Venkatehwra Rao, learned cOunsel for 

the applicants and Sri g,Ehaskara Rao, AddI. CGSc for 

respondents. 

2. 	Theist applicant is the widow of Sri Ramoji Rao, 

who worked at Sub Inspector in Telecommunications and 

expired on 23.4.1984 whtle in service. She was appointed 

in Group 'D' post in the scale of Rs.196-232 with effect 

from 11.8,1936. The second  applicant is the widow. of 

Sri Venkatesham who worked as Lineman in Telecommunications 

and expired on 11.11.1976 hile in service. She was 

appointed in Group '0' cadre in the scale of Rs.i5-232 

by the :responents from 25.1,195Q. The third applicant 

is the widow of: Sri Eduiwndalu, who worked as Lineman 

and .expirea on 16.11.1994 while in service. She was given 

Group '0' post on copesjonate grounds on 12.5.1986. The 

4th applicant is the widow of Sri Nuthyala Rao who expired 

on 17.5.1990 while werkidg as Group 'a'. She was given 

compassionate ground of apnojntrnflt in Group 'n' on 17.5.90. 
The 5th applicant is the widow of Sri Isaiah who was working 

as Group 'D' in releconunjc;rtjons department expired on 

9.4.1991 while in service. She ws jiven appointment 

as Group 'D' on cornpassj.fl5te grounds with effect from 

13.10.1992. 	The 6th enS last applicant is the widow of 

Sri Brahrnajah, who worked as Suh-nspector in Telecomrpu 

nications and died while in service on 3.9il - qP1 4  She was 

also given comptssionate ground of apnointment as Group 'D' 

with effect from 12.7.1993, 



; 	3 	. 

(F 
3. After the death of their husbands, 	the applicants 

were sanctioned family pension from the, date of the death 

of their husbands-.- The. said pension was revised to 

Rs.373-00 p.m. from 1.1.1986 which the minimum pension. 
A 

- - . 	4, 	As stated above, all the applicants were appointed 

in Group 'D' serviceás indicated above. The applicants 

submit that they were not paid Dearness Relief on family 

pension from the date of their appointment in Group 'D' 

	

-'1 	posts, on compassionate grounds. 

5. 	This O.A. has been filed for a direction to the 

respondents to pay the dearness relief •n the family 

pension from the d.:tte they were appointed based o the 

orders in 0.A.No,282/90dt. 25.11.1991 of Drnakulam Bench, 

in O.A.No.801/91 dt. 31.1.1992, O.A.Nos.1132, 1133 and 

1134/92 dt. 25.1.1993 on the file of Madras Bench and 

in o.A.No,1116/93 dt. 13.9.1993 on the file of this 

Bench. In all those cases the relief was civen for pay-

inent of Dearness Relief on family pension even if they ac4 

	

1 	
- 	apointed on compassionate grounds as there are no statutory 

rules prohibiting the payment of dearness relief on family 

pension on appointment in Govt. service on coinpasionate 

grounds. No such rule was also brought to our notice during 

the course of hearing. Hence, we find no reason to differ 

from the orders of the Erna)cularn and Madras Benches and 

the earlier order of this Bench. We fully agree with the 

reasonings.  

6. 	As per the practice followed by this Bench, monetary 

relief in such cases will be limited 
6 

one year prior to 

the date of filing of the O.A. if they had joined service 

earlier to that date. in the case of first five applicants, 
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they were appointed earlier to 21.2.193 and hence they 

are entitle4 for arrears of dearness reliL on family 

pensiofl from one year prior to filing of this O.A. 

Q.A. was filed on 21.2.1994) till 
i.e. 21.2.1993 (this  

they are regularly aid D.A. on family pension. In the 

case of last appflcant; 
 she joined service from 12.7.19

93  

e is entitled for arrearS 
i.e. after 21.2.1993. Hence, sh  

bf:D.A. on family penslofl only from 12.7.1993 till she 

is reulaClY paid the D.. on family pension. The 
the appliCafltS 

arrears of faintly pension accruing to  

from the dates specified above 
	to be computed and 

peid to them within 4 monthS from the date of receipt 

of this iva9ment.\ 

ordingly at the 

	

The O.A. is ordered acc 	
admiSSi° 

stage itself. No costs. 

	

Cüurt Officer 	. 

	

- 	'eritral Adi4iiJstratVO TribLw*-- 
fiydIEJJad Eeuc 

kivdeFabo 

To 1. The Telecom DistriCt Engineer0 NalgOfldô. 

2. Th Chief Genera1 Manager. Te1eConflUfhU0fh 

	

orsaflChar Bhavafl. 	c1erabad. 

3..'The Director eneral. TelecO{nmufl1Cat0fl4 
sanchaZ Ehavan, New Lelbi. 

4, The becretarY. Union of India, 
MinistXY of Finance. NeWDelhi . 

5. 
One copY to mr.y.venkateswar Rao, Advocate, cliT.HYd. 

kdd1.AT.HYd. 

69  One copy to 
Mr.K.BhaS 	RaO, 
	- 

7, One copy to Libra, CAT.HYd. 

8. One upare copy.  
Cu NLz7 
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